ACT No. XXI or 1859.

Passep By THE LEGIstaTivE CoUNCIL oF INDIA.

%

(Received the assent of the Governor General on the 3rd September 1859).

An Act for providing for the exercise of certain powers by the Governor
General during his absence from his Council.

WaEreas the Governor @eneral in:Council has declared that it is expe-

dient that the Governor General should visit the North-

Western Provinces of the Presidency of Fort William in

Bengal, and other parts of India, unaccompamed by any Member of his Coun-
cil: It is enacted as follows :—

Preamble.

- 1. During the absence of the Governdr General from his Council, it shall
. Powers to be exercised be lawful for the Governor General alone to exercise all
th
during Gov eraor Gemeral the powers which m1gilt be exercised by the Governor
Council General in Council in every case in which the said Go-

vernor General may think it expedient to exercise those powers.

II.  All powers vested in the Governor’gGeneral in Council by any Act of
_ Powers of the President  L1@ Government of India, may be lawfully exercised by
in Council. the President in Coungil.

ITI.  This Act shall commence from the day on which it shall be no-

_ Commencement and du.  tified by an order pubiished in the Official Gazette, that,

' the Governor General has quitted Calcutta for the pur-

pose of so proceeding as aforesaid, and shall not continue in force for a longer
period than seven months. ‘




